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Mr. Spsaksr: Hie question to:

"That the tine  appointed for 
eliciting opinions on the Bill  to 
provide for the batter administra­
tion of Sikh Gurdwaras situated 
in different States at Indian Union 
and for inquiries into matters con­
nected therewith be extended upto 
the 30th July. 1989."

The motion was adopted.

ltS fen.

INDIAN FIRE-ARMS  BII Cowtd.

Mr. Speaker: Hie House will new 
resume further discussion of   the 
motion moved by Shri Uma Ghann 
Patnaik on the th March, 199 that 
the Bill to consolidate and amend the 
law relating to arms, ammunition and 
military stores be referred to a Select 
Committee.

Out of 2t hours allotted for the dis­
cission of the Bill, 38 minutes have 
already been taken up on the th 
March, 1999 and I hour and 31 
minutes are now available.

Stbi Uma  Charan  Patnaik  may 
now continue his speech.

, Shri U. C.* Patnaik (Ganjam): Mr. 
Speaker, Sir, the  other day while 
moving the motion for referring the 
Bill to a’ Select Committee I   had 
mentioned to this House the circum­
stance* in which after 80 years  the 
old outmoded arms laws are proposed 
to be repealed and a new law sub­
stituted. There are two Bills before 
the House, one by Government  and 
the other by me. The Government 
Bitt is a very excellent Bill. It has 
go* many good point*.  It has con­
sidered vety many details. But there 
are certain factors which aw tnifag 
there and which I have tried to  put 
in.

For instance, Sir, I have tried to 
see that twponi are divided into 
three classes: those which axe totally

prohibited in respect ot which 1 have 
prescribed the maximum punishment, 
medium sized weapons usually  re­
quired by fhe public,  and weapons 
which ture of high bom and generally 
not required by the public.  I have 
categorised them into different cate­
gories, prescribed  different types of 
punishment  and  also  prescribed 
different rules.  In the case at  pro­
hibited weapons I have triad to change 
the procedure in the Criminal  Pro­
cedure Code. I have also tried  to 
take into consideration the fact that 
prices at weapons are soaring  high, 
weapons are not being brought from 
outside and they are not being manu­
factured In this country.  have there­
fore suggested that Government should 
try to see that weapons end ammuni­
tions  are manufactured in  proper 
numbers and quantities adequate for 
our requirements.

I have also triad to introduce  the 
principle of conscription. You know. 
Sir, in every independent  country 
Government has got the right to con­
script people for national service in 
emergencies. In this Bill, in a very 
limited way I wanted the principle of 
conscription to be introduced at least 
with regard to  those who have got 
weapons, who have got licences or 
permits for weapons, so that  unless 
they get some sort of exemption they 
shall be liable for national  service 
in emergencies.
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Therefore, Sir, I have tried to  in­
troduce a few new principle* which 
would not only bring our arms laws 
in  conformity vrith those at  free 
nations  but also  provide for alt 
exigencies, provide that underirafcl* 
people do not get weapons,  bomba, 
hand-grenades and all that to cause 
havoc la the country or take to tftfe- 
column activities, and, si the same 
time, aee that ordinary civilians hew 
got the right to get weapons as easily



as possible unless the? mow wader 
any of Ohm undesirable categorise.

Hi* Government Bill also ia very 
food. It hu provided  for various 
point*. We are happy that Govern­
ment haa brought a Bill which satis- 
Oea us to a very large extent.  But 
then* art only a few points where we 
want that tbs Government Bill should 
be improved,  and I think we may 
coins to some understanding as  to 
the incorporation <rf certain provisions. 
But the difficulty is that fho scope of 
tbs Government Bill does not per­
mit tte points that I have raised, the 
•apodal features of my BUI, to bo dis­
cussed in the couree at that Bill by 
way of amendment or otherwise. It 
is, therefore, Sir, that I have moved 
for reference of this Bill to a Select 
Committee. I leave it to the House 
to take any decision it likes. But 1 
do tope that Government will agree 
to some sort of a decision which will 
take into consideration the provisions 
of both the Bills.

7347   Mftm   PHALGUNA 39,

Mr.   DepBty-Spaaker:   Motion
movod: I

That the Bill to  consolidate 
and amend the law relating,  to 
arms, ammunition  and military 
stores be referred to a - Select 
Committee consisting of   Shri 
Mahavir Tyagi,  Ssrdar Amar 
Singh Saigal, Shri Bhakt Darahan. 
Shri Harendrabhai Nathwani, Shri 
agan Nath Prasad Pahadta. Shri 
Shraddhakar Supakar, Shri Badha 
Raman, Shri  Rsghunath Singh, 
Shri Ban Garib, Shri Ait Singh 
Bhatinda. Shri Xkagbubir  Sahai, 
Shri Deen Bandhu Parmar, Shri 
DHran Chand   Shri XL P.
Kuttikrishnan  Nalr, Shri   M. 
Thirumala   Rao,   Shri  L. 
Eayaperomal,  Shri  aganatha 
Kao, 8hri Badha Charan Sharma, 
Shri K. G. Wodafar, Shri Bada- 
kwnsr Praiap Gangs Deb Bemra, 

N. Kaehava, Shri  Nsuahlr 
w*ba, Shri 8atb Chandra 
Swnante,  Shri  Pramathanath 

Shri V. S. Sugandhi,

Shri Ham Barua, Shri  MotMnh 
Bahpdurainh Thakore,  Shrimati 
Krishna  Mehta,  Shri A. M. 
Tariq,' Sheikh Mohammad Akbar, 
Shri Y*. K. Kodiyan, Shri K. K. 
Warior, Shri A. . T.   Barrow, 
Shri Dinesh Singh, Shri Bubodh 
Hansda, Shn Bameshwar  Sahu, 
Shri M. L. Dwiredi, Shri  Shxee 
Narayan Das, Bani Manjula Devi, 
Dr. N. C. S*«"Vnhar.   Shri 
Baiahnab Charan Mullick, Shri 
Krishna Chandra; and Shri H, C. 
Patnaik, with instructions to re­
port by the end of May, 1999.

The Mlulstsr «< State In the lVato-
try si Bmm Aflah* (Shri Dstar): Sir,, 
before the debate  proceeds, may 1 
point out—-the hon. Member has 
made a reference to that—that  the 
Government Bill which haa been al­
ready introduced in this House, I am 
hoping, will be taken up and referred 
to a oint Select Committee .soon. 
May.! request the hon. Member  to 
accept my assurance that the Select 
Committee will be requested to con- 
*Wer the provisions of this  Bill? 
This is a Bill which deals with all 
the matters and it was the deaire of 
this House to have a new consolidat­
ed Bill, because the old Act was  a 
very old one, and out of  deference 
ter the opinion of this HAisq,  the 
Government went into the   whole 
question, consulted the State Gorcn- 
ment* and brought (orward'a*  Bill 
which X am very happy to find that 
the hon. Member, the mover of  this 
BUI, believes ia fkirly liberal. There­
fore,  instead  of  discussing 
matter at this stage, I might suggest 
to the hen. Member not to press *.it 
When our Bill is submitted to  the 
Select Committee, fits provisions  of 
this BB1 will alao bo  taken into 
account so that we shall have a Bill 
before thli House which is as  fair, 
as perfect and, in the words of  my 
hon. friend, as liberal as possible.

M  BagtnMr  Satet  (Budau V. 
mil the hon. Minister be pleased to* 
tell us when the Government Bill is 
likely to coma up for eonaidanttenT
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Shri Itatar: We have introduced it 
already, and as soon as possible attar 
the Demands lor Grants are  over, 
we shall be requesting the  House 
to take it up during this session

Shri U. C. Pataalk: My submission 
is this  I am grateful to the  hon. 
Mtwi»jgr that he has been kind enough 
to agree that both the Bills will  be 
referred to the same Select Committee 
I am perfectly agreeable to  that, 
but then there is only a small matter 
which I would like to point* out The 
Arms Act is being amended  after 
80 years  It was intended to disarm 
the entire nation and certain changes 
are being made after 80 years  We 
are grateful to Government for bring­
ing their Bill and for their willing­
ness to accept both the Bills  But I 
submit that before the Government 
Bill also comes up, it will be very 
valuable and useful to Government as 
well as to this House if the opinion 
of a few hem Members who are * in­
terested in this subject and who have 
been making a study of this for the 
last six or seven yean since  the 
last discussion in Parliament in 1934, 
and the expression of their views are 
obtained here  It will be advantage­
ous to Government as well as to 
this House*

Shri Jtatfar: When the Government 
Bill comes here, they will have the 
advantage, because, there will be  a l 
debate before the Bill is accepted and 
in the course of that debate, questions 
might be raised so far as the provis­
ions of this Bill also are concerned 

•

Shri M. L. Dwtvedi (Hamirpur) In 
ease this Bill had not to be discussed, 
Hie Minister would have said at the 
outset that the BUI should not  be 
discussed. But when the House  is 
seized of the Bill. I think it is neces­
sary that it should be continued, and 
the opinion of the Members given on 
the floor of the House, and then the 
Government will be tree to take  up 
the matter as the? Him.

Mr. Deputy-Speaker- This was the 
earliest opportunity when the  Home 
Minister could be asked to say what 
he has to say and give hi* reactions 
He could not do it earlier;  uni— 
the motion was before  the House, 
how can { have permitted him to say 
before-hand? This is the opportunity.

So, the position is this  There is 
one demand that it should be discuss­
ed further so that the Mem ben may 
have an opportunity to express their 
own ideas and feelings about it But, 
aa the hen. Minister has said, we can 
take all this into account and keep 
these thfcigs in mind.  When the 
Government Bill is taken up, we can 
give more time to that Bill at that 
moment so that those Members who 
want to express their opinion on thit 
Bill might also have full opportunity 
We can keep that in mind  The time 
allowed will be for both the Bills and 
the time would be much more thn 
would ordinarily be given to one BilL 
When it is brought up by the Gov­
ernment, that can be taken into ac­
count But unless there is some regu­
lar motion here—well, is Shri Samanta 
submitting a motion’

Shri 8. C. Samanta (Tamluk) I beg 
to move that the further debate on 
the Bill be adjourned nne dte, as the 
hon Minister has given us an assur­
ance that the Government Bill will 
be fully discussed and that the present 
Bill also will be taken into considera­
tion along with the Government Bill 
So, I think the House will kindly 
accept this motion.

Mr. Deiraty-8peaker: I can put the 
motion straightaway

Shri M L. Dwtvedi:  Before it is 
put, I wish that the House be given 
an opportunity to give its views so 
that the Minister might consider them 
and then bring a Bill

Mr. Depot?-Speaker: The BUI has 
already been introduced. There is no 
question of the House waiting for it 
The Bill has been introduced already.
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1b* question i*:

That the debate on the Bill be 
edjourned   die.

The motion too* adopted
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*î it if vftftr ^   rm 

C i M  ft mw<(  ̂̂

n?s  fa ̂   yvtf iwti & vm 

iff ft *rf  irfk FRrt  wrw r̂r

 ̂ t t fSRRT wrr   Vt.TW q̂T-

Ttaiwft  fwn <n, gv fr wnr >ft 

wr̂r are ?iwft ?  rm, *rfe m wi 

ft ftstfr w   mri vr sw 

wr  *RT ffaT t   f̂t
tw fir̂iai    ̂i * rnmfa writ 

vrvm  i *rvm  tr 

ft 3ft erfom ̂ t f, 3*r  m*r 

vri firdv    ̂ 3Rr^ ^ r̂ 

 ?mrF v, nw enr cfr ot ft  ufwir

sit ̂   tort 5̂ ft Sfim  rftr- 
tt A  ot ̂    krŵ 
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